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also in a dilemma. Then at one stage 
they said, ‘There is a mandate now 
and we will do it.’ It was easy to 
tell others to do it, but when you are 
jn charge of the matter, it has become 
a dilemma before you and perhaps 
that explains the speech of Rajmata. 
And I suspect that some background 
is being created to take some turn in 
the policy. That is also welcome if 
that is being contemplated by the BJP 
at this stage.

As far as this issue is concerned, 
this has been made unnecessarily so 
much sensitive in view of so many 
historical things which have come to 
light. As far as these idols are con-
cerned, it has been an admitted fact 
that they were installed between 22nd 
and 23rd of December, 1949.

MR. CHAIRMAN: The time is
over now. So, the hon. Member 
may continue on the next Resolution
day.

17.30 hrs*

ANNOUNCEMENT BY THE 
CHAIR

<ii) Cancellation of silting

[English]
MR. CHAIRMAN: In deference

to the views expressed by several 
Members and leaders of the parties, 
if the House agrees, the House may 
net sit on Saturday. The business 
of Saturday would be transacted on 
Monday and we will give more and 
more time to Members to speak on 
the Budget. The issue of Shri Shan- 
mugham’s death also would be dis-
cussed on Monday at 5.00 p.m.

SEVERAL HON. MEMBERS:
Yes.

MR. CHAIRMAN: Now, the
hon. Minister of Parliamentary 
Affairs may make the statement re-
garding the Government business for 
the week commencing from 29th 
July, 1991.

17.31 hrs.

BUSINESS OF THE HOUSE

[English]

THE MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI GHU- 
LAM NABI AZAD): With your per-
mission, Sir, I rise to announce that 
Government Business during the week 
commencing 29th July 1991, will con-
sist of:

(1) Consideration of any item of 
Government Business carried 
over from today’s Order paper.

(2) Discussion on the Resolution 
seeking disapproval of the 
Delhi Municipal Laws (Amend-
ment) Ordinance, P991 and 
consideration and passing of 
the Delhi Municipal Laws 
(Amendment) Bill, 1991.

(3 )i Discussion on the Resolution 
seeking disapproval of the Code 
of Criminal Procedure (Amend-
ment) Ordinance, 1991 and 
consideration and passing of 
the Code of Criminal Proce-
dure (Amendment) Bill, 1991.

(4) Discussion on the Resolution 
seeking disapproval of the Ter-
rorist and Disruptive Activities 
(Prevention) Amendment Ordi-
nance, 1991 and consideration 
and passing of the Terrorist and 
Disruptive Activities (Preven-
tion) Amendment Bill, 1991.



375 Business o f the Home JULY 26,1991 Business o f the Hmse 376

[Sh. Ghulam Nabi Azad]
(5) Discussion on the Resolution

seeking disapproval of the
Jammu & Kashmir Criminal 
Law (Amendment) Ordinance, 
1991 and consideration and 
passing of the Jammu &
Kashmir Criminal Law Amend-
ment (Second Amending) Bill, 
1991.

(6) Discussion on the Resolution
seeking disapproval of the
Representation of the People 
(Amendment) Ordinance, 1991 
and consideration and passing 
of the Representation of the 
People (Amendment) Bill, 1991, 
as passed by Rajya Sabha.

(7) Discussion on the Resolution 
seeking disapproval of the Con-
sumer Protection (Amendment) 
Ordinance, 1991 and considera-
tion and passing of the Consu-
mer Protection (Amendment) 
Bill, 1991, as passed by Rajya 
Sabha.

(8) Discussion on the Resolution 
seeking disapproval of the Con-
stitution (Scheduled Tribes) 
Orders (Amendment) Ordinance. 
1991 and consideration and 
passing of the Constitution 
(Scheduled Tribes) Orders 
(Amendent) Bill, 1991, as passed 
by Rajya Sabha.

SHRI E. AHAMED (Manjeri): Mr. 
C^&irman, Sir, usually we give notices 
for matters under rule 377 on the last 
day of the week. We thought we can 
give notices for the same tomorrow 
since tomorrow being the last day of 
the week. Now, there is no sitting 
tomorrow and so we are deprived of 
the opportunity to give notices for 
matters under rule 377.

MR. CHAIRMAN: As has been 
stated by me earlier, the business which 
was to be transacted on Saturday would 
now be taken up on Monday and mat-
ters under rule 377 would also be 
taken up on Monday.

SHRI A. CHARLES (Trivandrum): 
Mr. Chairman, Sir, normally, the noti-
ces which are given till 10.30 a,m. on 
the last day of the week would be 
considered for matters under rule 377 
for the next week and tomorrow being 
the last day of the week, we have been 
asked to give our notices tomorrow. 
The time for submitting Notices under 
rule 377 was fixed for tomorrow bet-
ween 10 a.m. and 10.30 a.m. Now 
tomorrow being holiday, this may be 
extended up to Monday 10 a.m. and
10.30 a.m. The time for submitting 
Notices under rule 377 may be fixed 
for Monday.

MR. CHAIRMAN: Whatever busi-
ness we are going to transact tomor-
row, that business would be transacted 
on Monday. When you are going to 
lose Saturday, the business fixed for 
Saturday would be shifted to Monday. 
In any case, you are going to lose one 
day.

Are you going to sit tomorrow?

You do not want to sit. Therefore, 
the business listed for tomorrow would 
be shifted to Monday.

[Translation]

DR. LAXMI NARAYAN PAN- 
DEYA (Mandsaur): Mr. Chairman,
Sir, when will the submissions be 
taken up.

MR. CHAIRMAN: On Tuesday.

DR. LAXMI NARAYAN PAN- 
DEYA: When will be the ballet
held therefor without which they can-
not be taken up-

MR. CHAIRMAN: It will not be 
taken up on Monday as for that day 
Saturday’s business is stated.

DR. LAXMI NARAYAN PAN- 
DEYA: Notices are received on the 
last working day and it was yester-
day. . (Intermptiom)
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MR. CHAIRMAN: Therefore, it 
will be resumed on Monday.

SHRI SOMNATH CHATTER-
JEE: 10 minutes of the Half-an-hour 
discussion have been wasted,

MR. CHAIRMAN: What could be 
done as Members from your side speak.

[English]

SHRI V. SOBHANADRESWARA 
RAO VADDE: The submissions mcv 
be allowed on Monday.

SHRI SRIBALLAV PANIGRAHI: 
There are two types of submissions. 
One is daily submission during Zero 
Hour and another one is submission 
made once a week. After the state-
ment made by the hon. Minister about 
thfc next week business, we make 
submissions that the following items 
may be included in the next week 
business. That should be allowed on 
Monday.

MR. CHAIRMAN: When you take 
up Matters under rule 377, then sub-
mission for the coming week business 
would not be there. Both will riot be 
there.

SHRI SRIBALLAV PANIGRAHI: 
Let us have submissions on Monday 
and Notices for receiving matters 
under rule 377 may be extended upto 
Monday.

MR. CHAIRMAN: That means,
from Tuesday onwards, there will be 
Matters under Rule 377. Is it clear 
now?

17.40 hrs.

HALF-AN-HOUR DISCUSSION 
Delegation of Powers to CCI & E

[English]
MR. CHAIRMAN: Now it is clear. 

1 think. We will take up Half-an-Hour 
Discussion. Dr. Laxmi Narayan Pan- 
deya to speak.

[Translation]
DR. LAXMI NARAYAN PANDE- 

YA : Mr. Chairman, Sir, I had asked a 
question on 22nd February from the 
Minister of Commerce.

[English]
“Whether the Union Government 
had delegated the powers to make 
provision for controlling imports 
and exports under Section 3 of the 
Import and Export Control Act 
1947:’

[Translation]
The reply I have received is:

[English]
“The matter regarding delegation of 
powers under Section 3 of Imports 
and Exports Control Act, 1947 to 
the Chief Controller of Imports and 
Exports is under active considera-
tion.”

[Translation]
After that I had asked the same 
question on 12th July. I got the 
same answer again. I am reading it 
out.

[English]
“Refer to the reply given on 22nd 
February, 1991 to Unstarred Ques-
tion 1 3 2  regarding Delegation of 
Powers.”
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